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(b) No, Sir .. 

(c) Does not arise. 

[English] 

Subsidised Flights for Himachal Pradesh 

2356. SHRI SURESH WARPUDKAR: Will the Minister 
of CIVIL AVIATION be pleased to state: 

\a) whether the Govemment are subsidising flights 
to Himachal Pradesh as are being done in case of Jammu 
and Kashmir; 

(b) if not. the reasons therefor; and 

(r) the steps being taken ,0 give subsidy to the flights 
bound for Himachal Pradesh? 

THE MINISTER OF CIVIL AVIATION AND MINISTER 
OF TOURISM (SHRI ANANTH KUMAR): (a) to (c) The 
Government IS not subsiding flights either to Himachal 
Pradesh or Jammu and Kashmir. However, the fares to 
Jammu & Kashmir, North Eastem Region, Andaman and 
Nlcobar Islands and Lakshadweep Islands are lower than 
other parts of the country. 

Guidelines for cable and Satellite Operators 

2357. SHRI JANG BAHADUR SINGH PATEL: 
SHRI D.S. AHIRE: 
SHRI ABHAYSINH S. BHONSLE: 

Will the Minister of INFORMATION AND 
BROADCASTING be pleased to state: 

(a) whether the Govemment have any gui~ines to 
govern both cable and satelhte operators in the country; 

(b) if so, the details thereof; and 

(c) the steps taken to avoid trade war between cable 
operators? 

THE MINISTER OF STATE IN THE MINISTRY OF 
INFORMATION AND BROADCASTING AND MINISTER 
OF STATE IN THE MINISTRY OF PARLIAMENTARY 
AFFAIRS (SHRI MUKHTAR NAQVI): (a) and (b) Most of 
the satellite channels, including the foreign satellite 
channels, reach the viewers in India mostly through cable 
operators. In case of foreign satellite channels, there are 
no laws or guidelines to regulate their operation. Private 
Indian satellite channels uplinking from within the country 

are expected to adhere to the Programme and Advertising 
Code of Prasar Bharati (Doordarshan). Operation of cable 
television network in the country is governed by the 
provisions of the Gable Television Networks (Regulation) 
Act, 1995 and also the Cable Television Networks Rules, 
1994. Under the Cable Television Networks Ad. and Rules 
codes for programme and advertising have bee~ 
prescribed. However, these codes do not cover 
programmes of foreign satelHte channels which can be 
received without the use of any specialised gadgets or 
decoder. Action has now been initiated for amending 
certain provisions of this Act with a view, inter-alia, to 
bring these programmes of the "frae-to-air" foreign satellite 
channels also within the ambit of the prescribed 
programme/advertising cods of the cable law when 
transmitted through a cable operator. 

(c) Govemment is not aware of any trade war 
betwaen cable operators. 

Sattlng up of a Naval Command 
at A&N Islands 

2358. SHRI D.S. AHIRE: 
SHRI NADENDLA BHASKARA RAO: 
SHRI ABHA YSINH S. BHONSLE: 

Will the Minister of DEFENCE be pleased to state: 

(2) whether there is any proposal to set up a Naval 
Command at Andaman and Nicobar Island; 

(b) if so, the details thereof; and 

(c) the time by which It is likely to be in operation? 

THE MINISTER OF DEFENCE (SHRI GEORGE 
FERNANDES): (a) to (c) The proposal to set up the Far 
Eastem Naval Command at Andaman and Nicobar Island 
is under consideration. 

2359. SHRI RANJIB BISWAL: Will the Minister of 
INFORMATION AND BROADCASTING be pleased to 
state: 

(a) the names of registered newspapers and the 
places from where these Ilre published daily; 

(b) whether Government have a proposal to promote 
the newspapeni published in regional languages; and 

(c) if so, the detaIIa thereof? 
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